
 

 
 

 
 

BEFORE THE NATIONAL GREEN TRIBUNAL, SITTING 

AT CHENNAI 

ORIGINAL APPLICATION NO. 92 OF 2020 

(Under Section 18(1) r/w Section 19(1) of the National 
Green Tribunal Act, 2010) 

 

IN THE MATTER OF: 

Gareeb Guide (NGO) Rep. by its President, 7/41, Bahar, 
Sahara States, Mansoorabad, Hyderabad-500068, Phone: 
8688122222, E-Mail: gareebguide@gmail.com      

………APPLICANT 
 

VERSUS 
 

1. State of Andhra Pradesh Rep. by its Chief Secretary to 
Govt, Department of General Administration, Building No. 
1, I Floor, Interim Government Complex, Secretariat, 
Velagapudi, Guntur, Andhra Pradesh. Phone: N.A., E-
Mail: cs@ap.gov.in  
 

2. Collector, Srikakulam District, O/O Collectorate, 
Srikakulam. Phone: 08942-222565, E-Mail: 
Collector.sklm@gmail.com  

 ……RESPONDENTS  
 

 
THE HUMBLE MEMO OF THE APPLICANT ABOVENAMED 

 

For the reasons stated in this memo, the Hon’ble Tribunal 

may be pleased to observe the facts:  

(i)   There was direction, dated: 14.07.2022 by this 

NGT in OA 92 of 2020 to the Respondent No. 2 to 

identify and restore the inlet and outlet of the 

Kakarla Pond after removing the encroachment 

thereupon and to restore the tank. However, on 

01.12.2022  

(ii)   This Hon’ble NGT once again directed the 

Respondent No. 2 to clear the encroachments, 

restore the inlets and outlets to the water tank 

and file a report along with the revenue records 
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relating to the same viz D-Sketch and also 

Photographs. But, there is no action by the 

Respondent No.2 till date. 

(iii)   More particularly, the Respondent No. 2 has been 

allowing the illegal cultivation since August’ 2024 

in the said Kakarla Pond, by ignoring the order, 

dated: 14.07.2022 and 01.12.2022 of this Hon’ble 

NGT (Photographs, dated: 24.08.2024 

enclosed).  

(iv)   A notice, dated: 09.10.2024 has been issued to 

the Respondent No. 1 & 2 (Copy of 

acknowledgment, dated: 08.10.2024 enclosed). 

But, there is no action by the Respondent No. 2 

till date. Hence, this Memo. 

 

 

 

 

APPLICANT 




